
H 

CENTRAIJ ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH:AT HYDERABPD. 

O.&No. 	236/90 	
Date of Dec isionl 3.7.1992 

R.Surendar Sinqh anó another 	. 	Petit oiier.,V 

Mr.I..V.S.Rao 	 Advocate for 
the. Petitioner(s) 

-. 	:. 	 . 	Versus 
Uniob of India, rep. by its Secretary, 

. 	to Govt., Ministry of ilcthe Affairs, 

.:.New Delhi and 2 others. . 	. . 	 Resoent. 

:Mr..N..Bháskara. Rao 	 - Advocate for - 	 . 	
. 	 the RespOnderrt 

(s) 

THE HON'BLE NR T.CiJANDRASEKNARA REDTJY,MMBER.(J1t2) 

TH HONTBLE MR1  

Whether Reporters of local papers may 
be allowed to see th'-Judgmeht 'P 

To be referred to the Reporters or ndt 

3, whether their Iordships wish to see 'the fair 
copy of the Judgment 'P 

Whether jt.needs to be circulated 
to other Benches of the Tribunal 'P 

Remarks of Vice Chairman on Columns 
1,2,4(To be submitted to Hon 'ble 
Vjce-Chaitrnan where he is not on the 
Bench.) 	 . . . . 

(1-IT0SR) 
/ 	 14(J) 

fVo 



(S) 

IN THE CENTRAL ADMINISTRATiVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

0. A. No. 2 36/90 

BETWEEN: 

R.Sunc3ar Singh 

G.Nageswara Rao 

A N D 

Union of India, rep. by 
its Secretary to Govt., 
Ministry of Home Affairs, 
North Block, NEW DELHI. 

Union Publtc Service 
Commission, rep. by 
its Secretary, 
NEW DELHI. 

Date of Order;3.7.1992 

Applicants. 

State of Andhra Pradesh, 
rep. by its Chief Secretary to 
Govt., Secretariat Buildings, 
HYDERABAD. 	 .. Respondents. 

Counsel for the Applicant 	 .. Nr.i.V.S.Rao 

Counsel for the Respondentso. .. Mr.N.Bhaskara Rao4-" 
~ 	C 3 

CORAM: 

HON'BLE Si-IRI T.CHAI\DRASEKHARA REDDY,MEMBER (JuDL.) 

I 

(order of the Single Member Bench delivered by 

Hon'ble Shri T.Chandrasekhara Reddy, Membet(Judl.) 	). 

n 
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VIr*~,&askara Rae and Mr.D.Panauanga Reddy, 

Standing Counsel for the respondents are present. Heard. 

O.A.386/92 that had been filed by the applicant is allowed 

today with certain directions. The said OA.386/92 is filed 

for the very same reliefs which the applicant had claimed 

in the present OA.(236/90. 

3. 	 So, in view of the relief that is granted to 

the applicant in OA.386/92 this OA.(236/90) becomes infructuous 

and is dismissed as infructuous. The parties shall bear 

their own costs. 

Sz 

(T.Q LRASEKHARA 
Member(Judl.) 

Dated: 3rd July, 1992 

(Dictated in the Open Court) 

To 
1 • The Secretary to Govt., Union of India, 

Ministry of Home Affairs, North Block, New Delhi. 
The Secretary, Union Public Service Commission, New Delhi. 
The Chief secretary to Govt., State of A.P. secretariat Buildings, 

Hyderabad. 
One copy to Mr.I.V.S.RaO, Advocate, Plot No.15, Aravind Ngar,Hyd. 
One copy to Mr.N.Bhaskar Rao, Addi. CGSC.CJ½T.Hyd. 
One sparecopy. 
One copy to Mr.DPandur9flga Reddy, spl.Counsel for A.P.State,CAT. 

Hyd. 
pvm. sd 
  



\)\ 
evnfl A 

t?.l\s1 	?l 
-- .rvjCH. 

TypET, BY 	 COMPAREDTh4- 
------ 

CHECEED BY 	APPROVEDEY 

5j THE CENTRAL ADI4INI5TRATIVE TRI 
EUNAL - HYDERADAD BENCH. 

THE NO aLE fiR. 

AND/ 

THE HDN'BLE MR.R.BLA5UBFWANIAN;M(A) 

THE HON' BLE NR.T .CHANDRASEKHAR REDDY 

AL D 

THE HCN'BLE IVJR.0 J. FCY ; MEMBER(JJ 

Dated; 3 - 7 —1992 

oaer>/JurcMENT 

No. 

in 

O•ANo. 

T.A.No. 	 .(WP.No. 	) 

Admited and interim directions 

iss4d 
& 

Allot4\ed 

Dispoed of with directions 

rnsmissed 

Sse& as withdrawn 

Dismiss/d f or &fauit. 

M,A .orSired/Rejected. 

pvm. 	 No order as to costs. 

sttdt iribUQhI

DESPA 




